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Record of Proceedings

The present petition is filed by Power Company of Karnataka Limited (PCKL)
for directions to NLDC to exclude the quantum drawn through State Transmission
Network from the total LTA considered for computation of ISTS charges and losses of
the Petitioner, in accordance with 2020 Sharing Regulations and the Detailed
Procedure.

2. Learned counsel for the Petitioner and learned counsel for the CTUIL made
detailed submissions and they sought two weeks’ time to file their Written
Submissions.

3. The Commission observed that in terms of RoP dated 21.2.2023, no
information has been filed by CTUIL. The Commission again directed the CTUIL to
furnish the following information on an affidavit by 5.5.2023 with a copy to the other
parties:

(i) Copy of LTA granted to NTPC Kudgi TPS.

(i) Whether intra-State transmission system has been planned and
commissioned to evacuate power from NTPC Kudgi TPS? If yes, for what
guantum? What was the LTA quantum that NTPC Kudgi TPS applied for?

4, The Commission allowed the Petitioner and CTUIL to file their Written
Submissions by 5.5.2023, with a copy of the same to each other. The Commission
also directed the parties to comply with the directions within the specified timeline and
observed that no further extension of time will be allowed.

5. Subject to above, the Commission reserved order in the matter.

By order of the Commission

Sd/
(V. Sreenivas)
Joint Chief (Law)
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